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telephone sy tern. The total amount of 
damage is estimated at £ 80.000I-

(c) and ( I) The person who ransa ked 
the office have been identified a Mr. J. 
Nisha! and Mr. J. Pat I. Boch of them ar~ 
o Indian origin. Mr. N isha! i a Bri ti h 
national and the nationality of Sbri Patel 
is not known. These per on have b en 
released on ba il after arre t. The polic 
are still investigating into thi crime. 

(e) Ye , Sir. 

(f) On the day of che incident the secu· 
rity guard was in the main entrance of 
the building; the miscreant had clim-
bed the fire escape stairca e at the rear of 
the building and managed to open the 
second floor entrance and later the fiftlt 
ftoor door by using crowbar; etc. 

Air India ha token the following step~ 

to prevent such incidents in future: 

(1' A new security agency has been 
entru ted with the work of guarding the 
premesis; 

(2) Security locks have been prov!ded 
to each floor, particularty in important 
office rooms; 

(3) TWo India ba ed security officers 
have been posted to London to super· 
vise the security arrangements: ari'CI 

(4) One set of keys has been given to 
the security guard on duty to focili,tate 
him to take rounds at regular intervals 
during the night both iin and around 
the builaing. 

Delay in Submission of Annual Report of 
IDBI 

2 90. SftRI R. L. SHATIA: Will the 
Minister of FINANCE be p1eased to slate: 

(a) whether there had lately been in-
ordinate delay in presenting to the G ov-
ernment and tliroiugh them to the House 
the Annual Report of the l.D.B.I.; 

(b) if so, the reasons therefor; and 

(c) what steps are being ta ch to en-
11.lre timely submission of this Report and 

when is the Report for th ... year 1981-82. 
to be laid on tne Table of the Hou e? 

THE MINISTER OF FINANCE (SHR C 
PRAN AB MUFHERJEE): (a) to (c): In· 
dUst rial Development Bank of India ha 
been submitting to the Government 
its annual reports within the per~o 

st ipu lated in the Industria l D evt"lt>p-
ment Bank of India Act, 1964. 
The report have al o bee n I id 
on the Table -of th Hoose tllere::ifter 
at the e rlie t po ib .... IDBl ·p ct te> 
s\Jbmit it. report for th yeo. r l 81·82 
al b withi n the time st ipulat d under the. 
above Act. 

Delay in Income Tax cases 

2091. SHRI R. L. BHATIA: W ill the 
Minister of FINANCE be plea ed to tate. 

(a) whether at pr sent there are several 
forums at which the fncome-tax Ca es are 
heard which leads lo cons iderable delays ; 

(b) whether Government are con idering 
any propo ul whereby uch delay could 
be minimi t!d; and 

(c) ir sb. the broad outlines thereof .mer 
now long it will take to implement it? 

THi! MINTSTER OF FINANCE 'SHRI 
PRA l\B ' MUKEHRJEE): (a) A ca. e i . 
heard by an focofne-tax Officer or an Ins· 
pecting Assistant ~ommis ioner of Income-
tax: , as the case may be. with whom the 
jurisdiction over the case of' an a es e 
fies. Flowever', unoer the provi ions of ·cc 
tfon 144B of the Income-tax Act , 1961 , 
in a ca e where tne jurisdiction lies with. 
an Jncome-th x Officer an-d he propo e to 
make a addition to the income!Io · re·· 
turned whereby the variation in the income 
returned and that proposed to be asses ed· 
is Rs. 1 lakh or more, he would forward· 
a draft of the proposed order of ~ssess­
ment to the as es ee. If the assessee files-
any objections to such a draft order, the 
draft order together with the objections is 
forwarded by the Income-tax Officer to 
the Inspecting Assistant Commissioner of 
Income-tax who, after considering the draft 
order and the objections· and after going 
through (whether necessary) the records. 
relating to the draft order, issHe such direc- 1 
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tions, as he think fi t, for the guid nee of 
the lncome-t x. Officer to en ble th latter 
to complete the a e meat. However, no 
dire r a which may be preju icial to 
the a e ee sball be i ued by the In pect -
ins A i tant Commi ioner of lncome-t · 
b pp rtunity i giv n by him to 
th of being h ard . It m y be 
add d that ection 1446 wa inserted in 
th Jn ome-t :<. A t, 1961 by th :-fa ·ation 
I.aw (Amendment) Act, 1975 with e c 
fr m 1-1-76 ' ith the obj ct of providing 
n d opportunity before a eaior offi-
cer so th t hi kill and e"peri nee i 
appJie before an a · ·e ment is 5nali ed. 
Under thi pro edure, th~ ma. imam period 
by whi h the tatutory time limit for the 
completion 0 f an a e sment can be extend-
ed will, in no ca e exceed 1 0 days. 

' 
(b) No, Sir. 

(c) Doe n t ari e. 

Re.,iew of procJuctivity lil'i1':ed1 bonus to 
Gove runent Em'ployee.!il 

2092. SH I N. E. HO 0: Wilr the 
Mini ter ef FINANCE be plea d to 
state: 

(a) whether it i a fact tttat Governm nt 
pl'oJ)o e to review the pro'ducfNlty lin'ked 
bonus which it thought ha an inbuilt 
feat ure to cover only specific ategories of 
Oovernm·en't employee ; and 

(b) if so, the detail reg'araing tne policy 
of Government in this regard? 

tRE MINISTER OF FfNANCE (SHRf 
PRANAB MUKHERJEE): (a) and (b). 

The origi nal scheme of protlucli ity link-
ed bonu had .. n inbuil t f ture to cover 
only ome peciJi categorie f C--ntr l 
Government mployees. The sch me pro-
vided for a review after three year of 
it working. Tbe re i w of lh h m h 
accordingly been initiat ·J and Govern-
ment' future policy in tb matter wjll be 
det rmined af er di cus ion with tbe r -
presentati ve of tb e Staff Side in 1he 
J.C.M. in due cour e. 

Reto· ery of loans given by N tionaliscd 
Banks 

2093. SHRf ARJUN SETHI: Will the 
Mini ter of FINANCE be pl a ed to state: 

(a) wl'r-.ther it is a fact th t a forge 
amount of bank Joans given by natoinalis-
ed bank ar not reccovere.d ac ording to 
schedule; 

(b) if so the detail in thi regard during 
la t three year . alongwith the pending 
amount of Joan not recovered; 

(c) the reasons for the delay m repay-
ments in each category; and 

(d) the steps taken or prop ed to be 
taken to ensure timely recovery of these 
loans? 

THE MINISTER OF FINANCE (SHRC 
PRANAB MUKHERJEE): (a) to (d). The 
dafa relating to demand recovery and ovcr-
dues po ition of bank loan i available , 
under the pre ent reporting sy tern of the 
Reserve Bank of India, -fo agricultural ad~ 
vances. The following table give the posi-
tion of ba.nk loans fn tht l t three 
years:-

Comp:i.rative O\" rduc . position of Direct t\gricultural Adv nc" of Public ect6r Bank. 

For the year nrl rl 

- I -------
June '79 

.June '80 

Jun '81 

(-Provisional) 

(Am unt in la -lu of R ) 

Balance Demand Ov rdu 
outs nd-
ing 

--- ----~----
' 1 Gll.3 i 3 93.39 

2 25,859 1,23 -N 

2,82 181 I, 47 

44.653 

5 175 

%of ov r-
du ·to 
d mand 

47.8 

4 .() 

47.7 




